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C o n c e r n s  t o  w h i c h  e x e m p t i o n  u n d o i  
S e c t io n  56-A or In d i a n  Ik c o m i - T a x

HAS BEEN GRANTED

Start B. R. Bhagwt: I beg to lay
on the Table in pursuance of an 
assurance given on the 18th April,
1953 during the discussion on the 
Finance Bill, 1953, a list of concerns 
to which exemption under section 56- 
A  o f the Indian Income-Tax Act, 
1922 has been granted during 1956- 
57. [See Appendix I, annex ure
No. 8 ]
A n n u a l  R e p o r t  o r  I n d u s t r ia l  F i n ­

a n c e  C o r p o r a t io n

Shri B. R. Bharat: I beg to lay
on the Table, under sub-section (S) 
■of Section 35 of the Industrial Fin­
ance Corporation Act, 1948, a copy of 
the Ninth Annual Report of the Board 
o f Directors of the Industrial Finance 
Corporation of India for the year 
ended 30th June, 1957, along with a 
Statement showing the assets and 
liabilities and Profit and Loss A c­
count of the Corporation for the year, 
[placed in Library. See No. LT-322/ 
57.]
N o t i f i c a t i o n s  is s u e d  u n d e r  S e a  

C u s t o m s  A c t

Shrl B. R. Bhagat: I beg to lay
on the Table, under sub-section (4) 
of section 4S-B of the Sea Custom* 
Act, 1878, a copy of each of the fo l­
lowing Notifications;—

(1 ) S.R.O. No. 2718, dated the 
26th August, 1957.

(2) S.R.O. No. 271*, dated the 
26th August, 1957 containing 
the Custoooj Dutie» Draw­
back (Dischromatea) Rules, 
1957.

<S) S.R.O. No. 2782, dated the 
Slat August, 1867, making 
certain further amendments 
to the Customs Duties Draw­
back (Plastic Goods) Rules,
1954.

<4> S.R.O. No. 2040, dated the 
13th September, 1997.

(5) S.$.D. No. m i ,  dated the 
13th September, 1957, con­
taining the Customs Duties 
Drawback (Carbon Paper) 
Rules, 1957.

( 6) S.R.O. No. 2946, dated the 
16th September, 1957, making 
a further amendment to the 
Customs Duties Drawback 
(Artificial Silk) Rules, 1954.

(7) S.R.O. No. 3273, dated the 11th 
October, 1957.

(8) S.R.O. No. 3274, dated the 11th
October, 1957, containing the 
Customs Duties Drawback 
(Cough Syrup) Rules, 1954. 
[Placed m Library. See 
No. LT-323/57.}

N o t i f i c a t i o n  is s u e d  u n d e r  E s s e n t i a l  
C o m m o d i t i e s  A c t

The Deputy Minister o f Food and 
Agriculture (Shri A. M» Thomas): I
beg to lay on the Table, under sub­
section (6) o f section 3 of the Essen­
tial Commodities Act, 1955, a copy of 
the Notification No. S.R.O. 2914, dated 
the 14th September, 1957, cancelling 
the Ministry of Food and Agriculture 
Notification No. SJFLO. 1346, dated the 
8th June, 1956. [Placed in Library. 
See No. LT-324/57]
D i r e c t i o n s  i s s u e d  b y  t h e  S p e a k e r  

u n d e r  t h e  R u l e s  or P r o c e d u r e

Sardar Hokam Singh (Bhatinda):
I beg to lay on the Table, a copy 
each of Directions Nos. 47A and 47B 
and Amendment to Direction No. 68
(2 ) issued by the Speaker under the 
Rules of Procedure and Conduct at 
Business in Lok Sabha. [Placed in 
Library. S et No. LT-328/57 ]

MESSAGE FROM RAJYA SABHA

Secretary: Sir, I hava to report the 
following mstwigt received from the 
Secretary at Rajya Sabfca:—

“In accordance with the provi­
sions o f rale 97 dt the Rulaa at 
Procedure and Conduct at Busi­
ness in the R *iy» SaKha, I m b '




